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his explanation though submitted Deyond time

was taken into consideration oy

Authority, The whole question now 00ils down to

the fact as to whether on 11.,6,1923 the

applicant was orally directed to proceed toO Dy

supdt, of post Cffices, Applicant has

put the pDisciplinary Authority in his omer at
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accordingly rejected.

‘The second contention oOf the ap.

is that in covt,all orders have to be given in

writing and he is not obliged to cCarry out

oral omer,This is not legally correct.a= 4

superior authority can orally direct a sub-

ordinate authority to do or not to do some

work and it is not possiole in each and every

cases, such order should be given in writing,
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contenticn is also rejected.

In view of our anpove discussions,we

hold that the applicant is not entitled to

the reliefs claimed by him in this O.A. which 1

accordingly rejected,NO COsts.
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